" THE PARLIAMENTARY PROCEEDINGS (PROTECTION
OF PUBLICATION) ACT 1956 '

M % | Act NO. 24 OF 1956

i-_

-4] An Act to protect the publication of reports of proceedmgs of
~ Parliament.
BE it enacted by Parliament in the Seventh Year of the Repubhc
of India as follows:—

="

[26th Ma’y.' 1956.1

; 1 (1) This Act may be called the Parliamentary Proceedmgs
Short title
and extent, (Protection of Pubhcahon) Act, 1956..

() It extends to the wk ole of India except the State of Jammu
and -Kashmir. .

2. In this Act, “newspaper” means any printed periogical work Definition.
"contammg public news or comments on public news; and “includes
_ _a ncws agenCy supplymg matellci] [nr pu’bhcation in a ncwppaper

3 (1) Save as otherw1se prUVlded in. subrsechon (2), no- person Publlcauon i
ofreportsof ~

shall be liable to any proceedings, civil or criminal, in any court in g ifPores ®
respect of the publication in a newspaper of a substantially true arYproceed-
report of any proceedings of either House of Parliament, unless the }ggg:dpnv" '

publication is provet to Lave been made with ‘malice. -

(2) Nothing in.sub—section (I) shall be coilstrued as protecting
the publication of any matter, the publication of Wthh is not for
the public good.

4, This Act shall apply in relation to reports or matters bmad- Actlalso to
cast by means ofl wireless telegraphy as part of any prcgramme or %‘;ﬂg,f;’m_

serviee provided by means of a broadcasting station situate within ?ﬁ%féogzgd-

. tke territories to. which this Act extends as it applies in relatlon 10-cast by

T T new T, wireless
eports or_rnatfers published in a newspape telegraphy.



